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Bill 

Drl M. C. Sub: I intrduce• tbe 
Bill  and  bee  to move·•: 

"That the Bill to authorie 
payment and  appropriation of 
certain further ,uns from and 
out of the Cosolidated Fund of 
India for the ervice of the lnan­
cial year 1954-55. be taken  into 
cosideration." 

Mr. Deputy-Seaker: The ;question 
h_; 

''That the Bill to author e 
payment and appropriation of 
certain further sums  from and 
out of the Consolidated Fund of 
India for the ervice of the  tnn­
dal year 1954-55, be takn into 
cnsideration." 

The o � adop d. 

Shrt Mobludda (Hyderabad City): 
May J know whether the copie._; of 
the Bill have been circulated? 

Mr. De �y-Spuker: Yes. Noie 
had bee11 given in advance. Wbe w 
wanted a opy. could have taken It 
from the Notie Oice. 

hrl A. M. Tho - ( natulm): 
But they  were not circulated as 
usual. 

Mr. Deaty-Seaker: It ls on  he 
Order Paper. Contingent notice bas 
been Jivn already. Hon.· Membe, 
could have taken copies.  Even now, 
they can  do so. There ls not mpch 
diferene  bet ween the two. 

The Schedu� was added o the Bill 

The Title and the Eacting F mula 
4,ue added to the Bill. 

Sbrl M.  C. Sbab: I ee  to move: 

· "That the Bill  be passed." 

Mr. eputy-Speaker: The ;question 
_; 

"That the Bill be paHed." 

The otion was 1doptd. 

COMMITTEE ON 
. 
PRIVATE I. 

B RS' BILLS AND ESOUJTIONS 

lc 1 T 

Slri Al eku (North ata r&): 1 
beg to move: 

''That tbls Houe agr s with 
the Eightenth ort o1 the  C m­
mitte on Private M mbers' BW. 
and  Reolutions prntd to te 
House on  te  15th Decembe1. 
1954." 

1'his is  in onnction with the allo­
cation  of time as set out in he Re­
port. I co mend the motion for . 
acceptance of the House. 

Mr. epat'-S . he ;qu b 
Is: 

'That l!his Roue arres with 
the Eightenth Reort  of the Com­
mittee n Private Member/ Bills 
and Resolutions pr entd to the 
Hause on tbe 15th December. 
1954." 

R OLUTION RE: STA ORl 
BODY TO CONTROL AND SUP R­
VISE GOV RNM NT NDUS'RIAL 

UND RTAKNGS 

Mr. euty-Spaker: The Houe 
will now ake up further  iscssion 
of te Resolution  moved by Shri ·K. 
S. Raghavacharl on te 3rd Dcem­
be.r, 194. 

hri Rabavachari was in osses­
sin of the House. 

Rgarding time, Shri Raghavacharl 
who soke for four miDul!es bad  not 
concluded his spech when  the House 
adjouned for the dy. Out of two 
hours allotted, I hour and 56 minutes 
are left for  further discussion. Shri 
Raehavachari will continue his 
speech. 

Sbrl T. B. Vlttal  Rao (Khammam): 
We are starting Private Members' 

•Introduced and moved with the recommendation  of the Prsident. 




